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THE INDIAN STAMP (PONDI¢HERRY AMENDMENT)

ACT, 1970 \ S
(Act No. 21 of {31970) - C

| 9th July, 1970. .

AN ACI" o

to-amend the Indian Stamp Act, 1899, m its app!lcahon to the Iﬂn -
territory of Pondlcherry ‘ ! :

BE it ‘enacted by the Legislative A}ssembly of Pondxcherrym the
Twenty-ﬁrst Year of the Republic of Indla. as follows:—

Short title and exitent.

I.. (1) This Act may be called tbe Indian Stamp (Pond:cherry
Amendment) Act, 1970.

(2) It extends to the whole of the Umon territory of Pondnchcrry.

Substitutlén of new secnon for secuon 24.

2. For section 24 of the Indla.n Stamp Act 1899 (Ccntral Act 2
of 1899) (heremafter referred to as the prmcxpal Act) the . follownng
section shall be substituted, namely — g

How transfer of property subject to inértgage to be cha‘rgec.

“24. Where property subject to a moijtgage is transferred to the
mortgagee, he shall be entitled to'deduct from the duty payable on the
transfer the amount of any duty already paid in respect of the mortgage.

ILLUSTRATION

A mortgages a house to B for Rs. 5,000. A afterwards sells the house <
to B. The market value of the housc at thé time of sale is Rs. 10,000,
Stamp duty is payable on Rs. 10,000 lesqs the amount of stamp duty
already paid for the mortgage.” oo i

Id
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. : - Amendment of section 25,

.3.' In section 25 of the prmclpal Act,—

E]

(a) in the opening paragraph for the words “‘or where the. consi~

- deratlon for .a conveyance isan annuity or ‘other- sum ‘payable

o penodncally the amount secured by such instrument or - the consi-

. deration for such convcyance, as the case ‘may be” the -words * the
amount eecured by such instrument” shall be substltu d;

(b) in clause (b), the words “ or convevan o? m the two places | .
where they occur sha}l,be Omitted; - : S R

(¢) in clause (c), the words . “or conveyapce” shall be
omitted. B o -

Amendment of section 27. .

4. In section 27 of the principal Act, after the words and iarackcts -
* The consideration (if any) " the words “ and the markat value ” " shall h
be mserted - v

: Substitution of new section for section 28.

5. For section 28 of the. principal Act, the following section shall -
be substituted, namely:— : o, '

Direction as te duty in case of certain conv'eyancés.

428, Where a sub- -purchaser takés an actual copveyance of the
interest of the- person immediately selling to hxm, whigh is chargeable
with ad valorem duty in respect of the market value of the property
which is the subject matter of conveyance and is| duly stamped
accordingly, any conveyance to be afierwards made to him of the
same property by, the original seller shall be chargeable with a duty
equal to that which would be chargeable on_a conveyance for the
market value.of thc property which is the subject matter|of conveyance,
‘or, where such duty would éxceed ﬁve rupees, ‘with a@uty' of five -
rupees.” . S BRI -

; o > : :
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- words “ within three months of the order charging the same”, the words
;,‘“ Within six months from the date of payment”-shall be substitut\ed.

TR Aftcr secnon 47 of the prmc:pal Act, the following section

" Amendment of section. 33.

~ 6. TIn section 33 of the principal ASt,—

(i) sub-section (1) shall be lettered as clause (a) of that sub-
sectlon and after clause (a) as so lettered, the following clause shall
- be inserted, namely:—

““(b) Notwithstahdin‘g‘ anything contained in section 31, but
without prejudice to” the provisions of clause (2), the Collector
before. whom any instrument is brought under section 31 for
determining the duty with which the instrument is chargeable, shall,-
if it appears to him that such instrument is not duly stamped,
impound the same:

Provided that nothing contained in this clause shall be deemed to '
authorise the Collector to impound any instrument which has not been
executed but is brought to him under section 31 for determining the
-duty with which the instrument is chargeable or any instrument which

. he is authorised to endorse under section 32”;

(ii) in sub-section (2);——

(a) for the:words * every such per person ', the words, « every such
,person and the Collector ” shall be substituted;

(b) for the words “coming before him™, the words, coming
or brought bgforc hi_rr} * shall be substituted.
- Amendment of section 45.

7. In sub-section (2) of section 45 of the principal Act, for the

~ L.

Insertion of pew secﬁon 47-A.

shall be inserted - namely:—
526




Instruments of conveyance, etc., under-valued how to be dealt with.

- “47-A. (l) If‘ ‘the registering officer appomtzd under the Indlan
Reglstratmn Act, 1908 (Central Act 16 of 1908), while registering any
instrument of conveyance, exchange or, gift has reason to believe that the
. ‘market value of the property which is the subject matter -of conveyance,
" exchange or gift has not been truly set forth in the instrument, he ..may,
after registering such instrument refer the ‘same to the Collector for -
determination of the market value of such property and the proper
duty payable thereon.

(2) On receipt of a reference under sub-section (1), the Collector
shall, after giving the parties a reasonable opportunity of being heard and
after holding an enquiry in such manner as may be prescribed by rules
made under this Act, determine the market value of the property which
is the subject matter of conveyance, exchange or gift and the duty as
aforesaid. The difference, if any, in the amount of duty, shall be payable
by the person liable to pay. the duty.

(3) The Collector may, suo mofu, within two years from the date
“of *- fegistration of - any instrument of conveyance, exchange or gift not
already referred to him under sub-section (1), call for and examine the
. instrument for the purpose of satisfying himself as to the correctness of
the . market. -value of the property which is the subject-matter of
conveyance, exchange or gift and the duty  payable thereon. and if,
after such examination, he has reason to believe that the market value
of such property has not been- truly set forth in the instrument he may
determine the market value of such property and the duty 3s aforesaid
in accordance with the procedure provided for in -sub-section .-
The difference, if any, in the amount of duty, shall be payable by the
- person liable :t» pay the duty: N : '

} Provided that nothing in this sub-section shall -apply to any
instrument registered before the date of the commencement of the
Indian Stamp (Pondxcherry Amendment) Act 1970.

@ @ Any person aggrieved by an order of the Collector- under
sub.section (2) or sub-section (3) may appeal o the appdlate authonty '
specnﬁed in sub-sectlon ).

527




-

(b) Allsuch ap;;a;ls shall be préferred wuhm such time, and *
shall be heard and disposed of in sucl# manner, as may be prescribed
by rules made under this Act. 1 '

(5) The appellate authority shall%e the Subordmate Ju:lge, or 1f
there are more than one Subordmate Judige, the- Prmclpal Subordinate
Judge having jurisdiction over the area i whxch the property concemcd'

X ig situated. . T ‘

Explanation : For the purposeS‘of tbis Act, market value of any

- property shall be estimated to be the pnob which in the opinion of the.
Collector or the appellate authonty, as the case may be, such ,
property would have fetched or fetch, if sold in the open market -

on the date of executlon of the mstrunient of conveyance, exchange

. or gift.’ : - )

. ’ i -
Substitution of new section for section 78. .

' 9. For section 78 of the principal Act-(Central'Act 2 of 1899); .
‘the following section shall be substituted, namely:— )

|

Daty or allowance to be rounded off] ] to the next !ngher multiple
of five panse.

=

“78.If the total amount of duty payable, or of allowance to be
made, under this Act is not a multiple of five paise, the total amount
shall be rounded off to the next higher ﬁnultxple of five paise. ”

Amendment of Schddn}e I.
10 In Schedule I 1o the principal A¢t (Central Act 2 of 1899) —

(a) inentry 18, in clause ©), in the entries in the second
column, for the word “ consideration | the words market value >
shall be substituted; '

(b) in entry 23, for the words, letters and figures * where the
amount or value of the consideration for such - conveyance as set
..forth therein does not exceed Rs. 50", fhe words, letters and figures
- *¢where the market value of the property whichis the subject-matter -
of conveyance does not exceed Rs. 50’ shall be substituted;

il ' - .58




(c) inentry 31, for -the entries in the seco
following sha]l be substituted name]y:~—

“ The same duty as a anveyance (No 23‘ for
cqual to the market value of the property of gre
is the subject-matter of exchange.”;

-

(CH in entry 32, in clause (a) and sub clause (i)
-in the entnes in the second column, for the word *
the words * market value » shall be substituted;

nd column, the

a market . value’
ater valie which -

of clause (b),’ -
consideration 7,

‘(e) in entry 33, for the entries { in the second co!umn, the followmg

shall be substituted, namely:—

o ; P

" *“The same duty as a Conveyance (No. 23) for
equal to the market value of the property whi
matter,of gift.”; '

(f) in entry 35, in the entries in the second
. word consideration * wherever it occurs, the words
shall be substituted; ’

(g in entry 40 in clause (a), in the entries
column, for the word * consideration”, the words -
shall be substituted;

’

a market value

ch is the subject-

column, for the-
“ market value”

in the second
“ market value™

{h) in entry 45, in the entries in the second colurpn; for clause (b)

of the proviso, the following c]ause shall be substitut

“ (b) where the land is held on Revenue Sett!

er’ namely ;e

ement and paylng

®

the full assessment, the value for the purpose of duty shall be calculated

n, (

i
(i) inentry 48. in clause (e), for _the entriel

at twenty-five times the annual revenue.

colump, the following shall be substituted, namely:-- '

“ The game duty'as a Conveyance (No. 2]
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“valye. equal to _the amount of the gonslderat;or.

in.the second

-
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_ (j) in entry 54, in clause (a), for the entries in the second
column, the following -shall be substituted, namely :—

«The same duty as a Conveyance (No. 23) fora market value
equal to the amount of such consideration as set forth in the
reconveyance.”;

(k) in entry 59,in- the enfries in the second column, for the

word ¢ consideration”, the words “market value” shall be substi-
tuted; : s

() in entry 63, in the entries_in the second column for the word,
«consideration” in the first place it occurs, the words ‘‘market
valye” shall be substituted. ' N o I






